
   
 

   
 

  
 

   
 

     

  

 
 

 

 

          

             

            

         

    

        
      



C.P. o.1234/I&BC/NCLT/MB/MAH/2OU
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4. The Debtor is directed to be present in person on the next of hearing.

5. Meanwhile the Petitioner shall intimate or propose the name of the IRp.

6. Adjourned to O4,LO,2OL7,

Bhaskara Plntula Mohan
Member (Judicial)
t2.09.20L7

M,K. Shrawat
Member (Judicial)
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